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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO.68 /2025
IN
ORIGINAL APPLICATION NO.457/2025

GULSHAN KUMAR ALIAS APPLICANT
GULSHAN CHAUDHARY
VERSUS
STATE OF UTTAR PRADESH & RESPONDENT(S)
ORS.
INDEX
S.No. PARTICULARS PAGE
B i o No.
1s
Reply on behalf of District Magistrate, Saharanpur 1-10
with affidavit
2.
Annexure P-1.-. True copy of the Injunction Order
dated 05.08.2025 passed in Civil Suit No. 224/25 by
the Court of Civil Judge (Junior Division), Deoband, 113

Saharanpur, restraining interference over the
property situated at Khasra No. 1578, Nagar

Panchayat Nanauta
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Annexure P-2:- True copy of the Deed dated
20.03.1987 executed in favour of Mrs. Naseem
14-22

Bano with respect to the shops situated over Khasra

No. 1578, Village Nanauta

Annexure P-3:- True certified copy of the
20.04.1974 Revenue Order converting Khasra No.
1578 from ‘Johad’ to ‘Abadi’, with related municipal
records of constructed shops, supported by |23-310

affidavits of shop owners

THROUGH

£ 7 s, i
Place: New Delhi Priyanka swami
Date: /12/2025

Advocate
F-13, Jangpura, New Delhi 110014

E-mail: advprivankaswami@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
EXECUTION APPLICATION NO.68 /2025
IN
ORIGINAL APPLICATION NO.457/2025

GULSHAN KUMAR ALIAS APPLICANT
GULSHAN CHAUDHARY

VERSUS
STATE OF UTTAR PRADESH & RESPONDENT(S)

ORS.

REPLY ON BEHALF OF DISTRICT MAGISTRATE, SAHARANPUR
WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:-

1. That In compliance with the order passed by the Hon'ble National
Green Tribunal, Principal Bench, New Delhi in Execution Application
No. 68 of 2025 arising out of Original Application No. 457 of 2025
titted Gulshan Kumar @ Gulshan Chaudhary vs. State of Uttar
Pradesh & Others, the point-wise and stone-wise reply of the
answering respondents is submitted as follows.

2. The contents mentioned in Point Nos. 1 and 2 of the application are

statements already made before the Hon'ble Tribunal. Since no
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substantive issue requiring clarification or rebuttal arises therefrom,
no further comment is necessitated at this stage.

3. That with respect to the contentions raised in Point No. 3, the
manner in which the contents have been framed is misleading and
wholly unacceptable. There exists no pond or water body on Khasra
No. 1578, Village Nanauta, admeasuring 1.2080 hectares, for the
past approximately fifty years. The land stands duly recorded in the
revenue records as abadi (habitated land). The answering
Respondent Nos. 5 and 8 are not involved in any fresh construction
activity at the site. The shops located upon the said plot have been
continuously occupied by their lawful owner, Mrs. Naseem Bano,
who had only initiated renovation of pre-existing old shops, without
altering the status of the land or violating any statutory provision. It
Is reiterated that there is no pond or water body either on or
adjacent to Khasra No. 1578.

4. That further, as the land has been recorded as abadi since several
decades and occupied as such, the legal jurisdiction in the matter
necessarily lies before the competent Civil Court. In pursuance of
her lawful possession, Civil Suit No. 224/25 titled Mrs. Naseem Bano

vs. Gulshan Chaudhary & Others was preferred before the Hon'ble
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Civil Judge, 1.D., Deoband, Saharanpur, wherein a categorical
injunction order dated 05.08.2025 has been passed restraining
interference in possession. Respecting the order of the Hon'ble
Tribunal dated 16.09.2025, all construction work has been stopped
forthwith and possession has been duly handed over to the Nagar
Panchayat, Nanauta. Therefore, the allegation that the order of the
Hon’ble Tribunal remains uncomplied is factually incorrect and
unsustainable. True copy of the Injunction Order dated
05.08.2025 passed in Civil Suit No. 224/25 by the Court of
Civil Judge (Junior Division), Deoband, Saharanpur,
restraining interference over the property situated at
Khasra No. 1578, Nagar Panchayat Nanauta is attached
herwith and marked as Annexure P/1

. That with respect to Point No. 6, the contents in the form as
presented are not acceptable. The answering Respondent Nos. 5
and 8 have neither executed any new construction nor have they
engaged any construction contractor or agency at the site. The
activities that were being undertaken by the lawful owner, Mrs.
Naseem Bano, pertained solely to the renovation and reconstruction

of old shops which had already existed on the land. No new
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structural addition or encroachment on any alleged water body has
taken place at any point in time.

6. That concerning Point No. 7, In strict obedience to the interim order
dated 16.09.2025 passed by the Hon’ble Tribunal, all work has been
immediately halted and full possession has been transferred to
Nagar Panchayat, Nanauta. The compliance is complete and bona
fide.

7. That regarding Point No. 8, the assertions are neither correct nor
acceptable. The compliance with the Hon'ble Tribunal’s order dated
16.09.2025 is complete both in substance and action. No continuing
construction work exists. The encroachment stands restrained,
possession is with the Nagar Panchayat, and no further physital
change is occurring at the site. The National Green Tribunal Act,
2010, came into effect on 02.06.2010, whereas the lawful title and
occupancy of the shops by Mrs. Naseem Bano trace back to a valid
deed executed on 20.03.1987. Hence, her uninterrupted possession
exists long prior to the enactment and therefore is protected under
settled civil law principles. True copy of the Deed dated

20.03.1987 executed in favour of Mrs. Naseem Bano with
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respect to the shops situated over Khasra No. 1578, Village
Nanauta is attached herewith and marked as Annexure P/2
- The disputed property situated at Khasra No. 1578, Village Nanauta
Pat 1, admeasuring 1.2080 hectares, was originally recorded as
Johad in Chakbandi Aakar Patra-41 and 45 of Fasli year 1374.
However, this characterisation was legally changed over fifty years
ago. Vide detailed revenue order dated 20.04.1974 passed by the
then Sub-Divisional Magistrate/Pargana Officer, Deoband, the land
was duly converted into and recorded as abadi (habitated land)
under Category 6(2). This status remains unchanged and continues
to hold force in present revenue records. There has been no water
body on or near the site since decades.

. That post the said conversion, the land was formally included within
the organised development scheme of Nagar Panchayat, Nanauta.
Pursuant to Proposal No. 02 dated 24.07.1996, a planned
commercial settlement was approved and executed, under which 56
shops were constructed through government expenditure
amounting to X48.45 lakh. Subsequently, the remaining portion of
land was leased through premium for augmenting public revenue,

serving public usage and strengthening civic administration. Thus,
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the land is legally owned, utilised and administered by the Nagar
Panchayat Nanauta. A 2023 Google Map satellite image also affirms
that established construction and settlement existed on the site,
thoroughly negating the allegation of its being a water body.

It is equally essential to note that since the land is duly recorded
and utilised as inhabited urban land, the jurisdiction for adjudication
of title, possession and civil rights lies with the competent Civil
Court. In this regard, Civil Suit No. 224/25 was instituted by Mrs.
Naseem Bano, wherein by order dated 05.08.2025 the Hon’ble Civil
Court passed a specific injunction restraining interference with her
peaceful possession. The property in dispute was also specifically
identified in the order through building numbers allotted by Nagar
Panchayat, Nanauta. Further, in absolute and bona fide compliance
with the order dated 16.09.2025 of the Hon'ble Tribunal, the owner,
Mrs. Naseem Bano, has voluntarily halted all renovation activities
and possession has already been surrendered to Nagar Panchayat
Nanauta. True certified copy of the 20.04.1974 Revenue
Order converting Khasra No. 1578 from ‘Johad’ to ‘Abadi’,

with related municipal records of ~ - constructed shops,
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supported by affidavits of shop owners is attached herewith

and marked as Annexure P/3

THROUGH

’ )

\L)\)r\“ :
Place: New Delhi Priyanka swami
Date:09/12/2025

Advocate
F-13, Jangpura, New Delhi 110014

E-mail: advpriyankaswami@gmail.com
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ORIGINAL APPLICATION NO.457/2025 =
GULSHAN  KUMAR  ALIAS APPLICANT
GULSHAN CHAUDHARY
VERSUS
STATE OF UTTAR PRADESH & RESPONDENT(S)
ORS.
AFFIDAVIT

I, Manish Bansal, aged about 35 years S/o Ramavtar Bansal is presently

posted as District Magistrate Saharanpur, U.P. having its
office at Saharanpur.

1. That I am posted as stated above and well conversant with the facts
of the present case and as such competent to swear this affidavit

before this Tribunal.

2. That the accompanying Reply has been drafted by our counsel upon
my instructions.

3. That the contents of the accompanying Reply are true and correct,

and the knowledge has been derived from official records and

"

DEPONENT

_ nothing material has been concealed therefrom.
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VERIFICATION

Verified on solemn affirmation atg.)abamﬂ{?w’ on this J_lf!.’) ‘day of
December 2025 that the contents of the foregoing affidavit are true and

correct to the best of my knowledge and no part of it is false and nothing
material has been concealed therefrom.

IDENTIFRED BY

KA'LE HMAIL
N Advoca':
Reg No.-10533/01
Ch.-63, Civil Court, %+
Mob.-93592067 1 L\/«
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Government of Uttar Pradesh "VF77104852220429%

&-Stamp ANNEXURE P/3

Certificate No. . IN-UP77104852220429X

Certificate Issued Date . 03-Dec-2025 02:09 PM

Account Reference NEWIMPACC (SV)/ up15170304/ RAMPUR MANIHARAN/ UP-SHR

Unique Doc. Reference . SUBIN-UPUP1517030450879978685817X
- Purchased by . MOHD SHADMAN SO ASHFAQ )
= Description of Document . Article 4 Affidavit P ,T)\/ K 4/
> Property Description : Not Applicable iy S
Consideration Price (Rs.) i /4 ‘/ ,\J,V
s First Party . MOHD SHADMAN SO ASHFAQ ’ anpur
> Second Party . Not Applicable : A5
: Stamp Duty Paid By . MOHD SHADMAN SO ASHFAQ / >

Stamp Duty Amount(Rs.) ;10

(Ten only)

2025 02:C9 PN 03-Dec- 2006 02

02:00 PM 02 Doz

2023

02:29 P12 03 Dec

g ausilisanuanoan Please write or type below this line

Y '
T — AW T IRER Eey

Y T AR W — ﬁowpmﬁa@ﬁowmmma
80 X AMERM foTell WBRAYR | :

g o wruerdal (74w awar € fo-
T 5 A1 SWIAT T T 0 g9 9 9 2
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Government of Pradesh ARlIeAg02
R T e-Stamp
Gertificate No. IN-UP77091123493260X

03-Dec-2025 02:06 PM

Certificate Issued Date
NEWIMPACC (SV)/ up15170304/ RAMPUR MANIHARAN/ UP-SHR

Account Reference

Unique Doc. Reference SUBIN-UPUP1517030450852322568762X

Purchased by MOHD AHKAM SIDDIQUI SO MOHD ASHFAQ

- Description of Document Article 4 Affidavit
‘ Property Description . Not Applicable [ X5 / AP
. Consideration Price (Rs.) : B . k“\”/} fani |
S First Party : MOHD AHKAM SIDDIQUI SO MOHD ASHFAQ " N ]
_ Second Party . Not Applicable ‘1‘3;;. = ‘/
. Stamp Duty Paid By . MOHD AHKAM SIDDIQUI SO MOHD ASHFAQ ) = ‘
> Stamp Duty Amount(Rs.) 10 5
z (Ten only)
'E: """""""" Please write or type below this line
U I3 '

e — A e e AR
o9y TF IR Y - ﬁomﬁaﬁaﬁgﬂﬁomﬁaﬁ%ww
T TR0 g TR0 VAR AHENH fTel WERTR |

7 & wursd i HoF vl § fo— :

Statutory Alert:

1 The authenticity of this Stamp certificate should be verified at 'www.shcilestamp.com' or using e-Stamp Mobile App of Stock Holdin
Any discrepancy In the details on this Certificate and as available on the website / Mobile Apg rendersplt invalid. PP g

2 The onus of checking the legiimacy 1s on the users of the certificate

3 In case of any discrepancy please inform the Competent Authority
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Government of Uttar Pradesh " "7701400%00%

e-Stamp
Certificate No. . IN-UP77081460360542X
Certificate Issued Date . 03-Dec-2025 02:04 PM

Account Reference NEWIMPACC (SV)/ up15170304/ RAMPUR MANIHARAN/ UP-SHR

Unique Doc. Reference . SUBIN-UPUP1517030450833381653299X
MOHD FARHAN SIDDIQUI SO MOHD ASHFAQ SIDDIQUI

502 04 PV 03 s

LS

Purchased by

: Description of Document . Article 4 Affidavit y >

- Property Description . Not Applicable bog,
Consideration Price (Rs.) : :

f First Party : MOHD FARHAN SIDDIQUI SO MOHD ASHFAQ SIDDIQUI

Second Party . Not Applicable

MOHD FARHAN SIDDIQUI SO MOHD ASHFAQ SIDDIQUI -

10
(Ten only)

Stamp Duty Paid By
Stamp Duty Amount(Rs.)

Please write or type below this line

Y T3
T — S e ARER) Teed
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Purchased by GUFRAN SIDDIQUI SO MOHD ASHFAQ SIDDIQUI

= Description of Document . Article 4 Affidavit

3 Property Description . Not Applicable 5
Consideration Price (Rs.) : ' b /1, 4

= First Party :  GUFRAN SIDDIQUI SO MOHD ASHFAQ SIDDIQUI K\\'

- Second Party : Not Applicable
Stamp Duty Paid By . GUFRAN SIDDIQUI SO MOHD ASHFAQ SIDDIQUI

> Stamp Duty Amount(Rs.) .10
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Statutory Alert: )
1 The authenticity of this Stamp certificate should be verified at ‘www.shcilestamp com’ or using e-Stamp Mobile App of Stock Holding
Any discrepancy in the details on this Certificate and as available on the website / Mobile App renders it invalid

2 The onus of checking the legitimacy i1s on the users of the certificate. -
3 In case of any discrepancy please inform the Competent Authority
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FORM No. 5
Book No. 391 Receipt ' “Receipt No.
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Demand Register No. ... % S P :m...(.g} ...... IR
1 G IS g TR
Received from ... e 9\\"‘"”"36( ......... \\\ ..... t\ R
5 res SeE T LY s
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TR S SRt
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\ KIS
................................................................ (N S\~ ¥ 1 (Y ORI
| y o
for the period ............. OL= OM = AR L. A0 I= 202 s NS ORees
In full/part payment of demand DIl NO. oo Dated .......coeevveiiiiiinienns

e - /TR [T ST TS ot wead ST T T O T & g e faet oft <o § Wt
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Rs. ..o \ Qb-— ......... Executive Officer/Secratary.
- : v ' P <) +~/
pated .O\RZ\DS. oy AlAdY

Clerk Incharge of Demand
and Collection Register
Tax Superintendent

Cashier

Accountant
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In full/part payment of demand bill No. ... Dated ...
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